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FOIJRTBENTII KBRALA LEGISL,IITTVE ASSEMBLY

SIXTEBNTH SBTISION

BI'LLETIN PART.tr

Octobor 23 , 2019.

No. 726

Socold bltch of SuDplaEortrrv Dcmalds for Gr.nu for thc
Fhrncld Yoar 2019-2020 -

Rocoamlodrtioo of thc Govqnor.

The Govemor has made necessary recomruendaliot uuder

Anicle 203 (3) read with Article 205 of the Constitution of lodia

for laying the Stat€ment of Second Batch of Supplementary

Demands for Grants for the Finalcial Year 201'2020 on the

Table of the Hous€ and for moving the Second Batch of

Supplementary Demands for Gratrts.

S.v. Undlrilhm N.ir,
Socrgtlry


